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BENGAL CHEMICAL AND PHAR-
J4ACEUTiCALS WORKS LIMITED 
(ACQU(lSITION AND TRANSFtER 
OF UNDERTAK1NGS) BILL-Contd. 

MR. DEPUTY-SPEAKER: The 
House will now take up further 
consideration of the Bengal Chenlical 
and Pharmaceutical Works Limited 
(Acquisition and Transfer of Under-
takings) Bill. 

SHRI CHITTA BASU (Barasat): 
Sir, I rise to support the Bengal 
Chemicals and Pharmaceutical Works 
Limited (Acquisition and Transfer of 
Undertakings) Bill, 1980. So far as 
the object of the Bill is concerned. it 
is commendahJL. If you go through 
the statement of Objects and Reasons 
it will be evident that the GOvE!"n-
Dlent propose to have this legi.:;latiofl 
in order to subserve the interests of 
the general public by augmentatH.!I1 
of production and distribution .)f 
different varieties of pharaceuticals 
and chemicals which are essentIal for 
the needs of the general publ1('. 
Therefore, the public purpose for 
which this Bill has been brought for-
ward is clear and I think it \vou!CI 
have the support of the entire HOl1!:>e. 

ApaIt from this public purpOSe for 
which the Bill has been brought f01-
ward, there are other aspects also ... 

MR. DEPUTY-SPEAKER: You can 
continue after Lunch. 

The House stands 
2.00 p.m. 
12.59 brs. 

adj ourned till 

The Lok Sabha then adjourned for 
Lunch till FO'Ltrteen of the clock 

The Lok Sabhn re-assemoled after 
Lunch flt Six Minutes past FourteEn 
of the Clock. 

[Ma. DEpUT\--SPEAKER in the Chair] 

BENGAL CHEMICALS AND PHAR-
MACEUTICAL WORKS LIMITED 
(ACQUISITION AND TRANSFER 
OF VNDERT.L\KINGS) BILL-Contd. 

of Undertakings) Bill 
Chitta Basu. 

SHRI CHITTA BASU (Barast) : 
Sir, as I was saying before Lunch, 
this Bill is a step in the right direc-
tIon. There are certain short com ings. 
in the Bill which I 'I. ould like t() 
point out. I admit that the Bill is a 
step in the right direction because 
our pharmaceutical and chemical in-
dustnes,-particularly, the manuf!ac-
ture of drugs are being controlled by 
multI-nationals and this strungle-
hold of the Ir..l1lti-nationals over t!!is 
very vital sector of our economy is 
not only in j urious for the cau.se of 
the country's Soverelgnty but we are 
a lso paying a heaVlOU r and a higher 
cost for the drugs. 

Today', In the n10rning, it had b~cn 
pointed out by a large number of 
our friend,::, that the scarcity of life-
saving drugs and high prices rnr the 
bulk drugs are causing many hard-
ships to the people of our country ~ 
The only way to get rid ()f this 
stranglehold of the monopolists, par-
tIcularly, the multi-nationals, i.:> to 
further strengthen the public c;'.:!ctot" 
in the manufacture of drugs, chen1i-
cals and pharmaceuticals. l-I3Vlng 
regard to this aspect of our economy 
in view, I consioel that the step of 
nationalising the Bengal Chernicals ]3 

highly commendable and I welcome 
the Government'~ measure in thi, 
respect. It is in the context that 
this unit has been taken over in. 
order to further strengthen the pub-
lic sector in the manufacture of 
drugs, that particular object ~hould 
not be ignored at any point of tiree~ 

Secondly, I trust that the hon. Min-
ister has taken up this measurE'S in 
recognition of the great role played 
by the Bengal Chemicals during the 
Swadeshi movement of OUr countrY. 
I am sorry to point out however that 
some hon. Members of this House-
have barely equated' this with cer-
tain commercial enterprise-profit-

seeking private enterprise-and have 
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'Spoken against the principle of .... ak- custodians. Why should you not ap-
ing over itself. point a government companjY to be-

1t is for them to have their own judge-
ment. But I feel it is part and parcel 
.of the national struggle of our country. 
Many freedom-fighters were the em-
ployees of this factory and they were 
jmbued with the idea of spreading the 
idealism of 'Swadeshi' in our country. 
It is in the fitness of things that Gov-
ernment has taken steps to recognise 
that great role played by Bengal Chemi-
cals and its founder Acharya Profulla 
Chandra Roy. 

H 3ying said this I 'want 10 draw the 
~ttention of the hon'ble ~inister to 
cprtain peculiar elements which have 
crept into the Bill itself Sir, you (Ire 
Hware that there is a 'doctrine of 
pleasure' in our Constitution-Article 
:31 O. This 'pleasure doctrine' is a 
havoc. It is not only a heritage of the 
British Imperialism but is injurious for 
<lemocracy. On an earlier occasion I 
bad dwelt at length on it, On the basis 
of this doctrine the Governors nre 
dismissed. Then this is e\'en used to 
deal with the trade union moven1ent 
of the Central Government and State 
Government employees. 

Sir, whatever might have been the 
bistorical reason for incorporation of 
this doctrine in our Constitution never 
has it happened that thjs 'pleasure 
doctrine' gets place in the body of a 
Bill. Sir, you will be surprised to find 
that this Bill with sllch- a commendable 
objective of nationaliSing a pharmaceu-
tical and chemical industry has carried 
in itself that injurious and pernicious 
'doctrine of pleasure'. On page 7 you 
will find "hold office during the pleasure 
of the Central Government'. Then in 
relation to the appoin tment of cus-
todian or custodians or a company, the 
Government is also suffering from in-
decisiveness-indecisiveness in respect 
<>f how to manage this newly taken-
over unit. They want that there may 
be a custodian there may be custodians 
and there may be also a company. 

Sir, at this stage I want to say that 
it is not necessary to appoint a cus-
todian. It is not necessary to appoint 

come the custodian for the time being! 
Sir, in the matter of appointment of 
custodians, the basic idea is that they 
only want to appoint somebody who 
enjoys their confidence, their pleasure 
and do things at their bidding. This is 
only an opportunity which is provided 
for them to resort to political appoint-
ments. So, Sir, this is the very dis-
quieting feature of this Bill which I 
wish to point out. Therefore, I do 
wish that the Government would re-
consider this issue even at this late 
stage and take a firm decision with 
regard to the q uE'stion of appointment 
of' Custodians or the Custodian of a 
company. This is my fi rst point. So 
far as my personal view is concerned, 
I am in favour of appointing a Gov-
ernment company to become the Cus-
todi an rather than separate custodian 
or custodians because this only leads 
to political appointments which may 
lead to further deterioration and mis-
management of the company. This Bill 
pro\'ides that the custodian will remain 
in office so long as he enjoys the 
pleasure of the Central Government. 
This is a most injurious aspect in the 
whole Bill. 

~1R. DEPUTY-SPEAKER: It seems 
that you are much allergic to the word 
'Pleasure'. You hoid office at the 
pleasure of the people of India. 

SHRI CHITTA BASU: But here it is 
a question of the people. There it is a 
question of the pleasure of the Con-
gress-I, the President and the Prime 
Minister. 

MR, DEPUTY-SPEAKER: Why be so 
much allergic to 'Pleasure'? 

SHRI CHITTA BASU: No, I am not 
allergic, Sir. 

MR. DEPUTY-SPEAKER: Is it be-
cause of old age? 

SHRI CHITTA BASU: There is an-
other example of indecisiveness on the 
part of the Government. Somewhere 
in the body of the Bill it say 'Com-
panY-existing company or a new 
company'. Actually it iihows tliat the 
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[Shri Chitta Basu] so on. Would the Government give 

Govemment has not decided its mind. 
-whether there will be a new com-
pany fOr this purpose Or not, or 
whether t1he existing company will be 
allowed to be retained. Therefore, Sir, 
here is another point of illdecisivenes::,. 
in the matter of Government's posi-
tion with regard to fhe Bengal Chemi-
cal Industries. 

My next point is this: I could ver," 
well appreciate the concern of the Go'\'-
emment regarding the welfare of the 
workers and employees who are em-
ployed in this unit today. What thi s 
Bill assures is merely the carrying on 
of the status quo ante. As my friend~ 
have pointed out. the Bengal Chemica i 
Works have been the pioneers in the 
field of our Swadeshi Movement. Th~"'_ 

employees \vere not paid adequate 
wages at that time. Their v.,'ages were 
comparatively low. The employees 
worked there getting these lo\v wages 
only because they had the idea of sen'-
log the motherland, serving for th~ 
welfare of the country. Therefore it 
is that they did not clamour for higher 
wages. They took It as a part of their 
life's mission. and worked there. That 
being the case, the wage-level of thp 
Bengal Chemical Workers were very 
much below the level of wages en-
joyed by the Chemical, Pharmaceuti('al 
and drug industries in other parts of 
the country,-including those of West 
Bengal, I may point out. Therefore. 
disparity in wage-level exists today 
even. My respectful submission is that 
this Bill does not provide anything 
with regard to the matter of giving 
proper consideration to that aspect. 

I would request the Government to 
see that when this Company is being 
taken over by the Government, they 
should see to it, that this Company 
becomt!s a Central Government Under-
taking, that it becomes a unit at par 
with other Drug, Chemical and Phar-
maceutical units under the Central 
Government. There should not be an) 
disparity in wages between these em-
ployees and others similarly placed, 

. for examllle, that of the I.D.P.L. and 

this assurance to the House? This is 
my submission. And then, lastly, 1 
wish to say this much. As I have 
stated already, it is no doubt. a step 
in the right direction. This Bengal 
Chemical Works has got enough oppor-
tunities and potentialities for further 
development. And this can be achieved 
only if the Government takes vigor_ 
ous steps in the matter of further 
modernisation of this llnit; and by this 
way only this unit can become a nu-
cleus for further development of the 
pharmaceutical lndustry in the north-
eastern and eastern regions of the 
country as ~l whole. What is needed 
today IS that the,\ should have a conl-
prehensive project in the matter of 
developing it, expanding it, modernb-
ing it, and converting it into <l nucleu~ 
fOr the development of the phannaceu-
tical industry for Hf€ entire regIon. 

Lastly. it has been pointed out that 
even after the management \vas takell 
over by the Government about two 
years ago, the company did not or 
could not earn any profit. That is a 
mil1u~ point and this is due to the fact 
that the Governlnent did not cleanse 
the nlanagement itself. Many super-
annuated officers, many inefficient and 
corrupt officials \vere there. Having 
regard to that. the Government should 
see that a new management is brought 
in wlth men of energy, dynamism, per-
sons who are incorruptible, who have 
got vision and commitment to the 
publIc sector philosophy. Instead of 
that if merely somebody is inducted 
there for the pleasure of someone, then 
that management cannot rise to thp 
occasion and really act in a manner 
which is required in this particular 
respect. 

With these words. I conclude and 
I hope that the hon. Minister would 
favourably respond to my suggestions. 

SHRI BAPUSAHE:!1 PARULEKAR 
(Ratnagiri) : Mr. Deputy-Speaker. 
Sir, according to the Statement of 
Objects and aeasons, four grounds are 
ment'loned as to why the Government 
felt it necessary to acquire this parti-
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.cular company. It has been mention-
ed that the company began to SlluW 
steady decline and the commercial 
activity of the company stagnated 
from 1969-70 to 1971-72. Though it 
sho'wed an upward trend till 1974-75, 
it started declining thereafter. Last-
ly. it is mentioned that the conlpany ,,,as also mismalla..:~d and, therefore, 
C'r: 15th D?:(.I.:.'mbcc, 197-1, the Central 
Government took this particular con-
cel n for management. These are the 
rea-..;ons why the Government has come 
up \\-ith thIS Bill for acquisition of 
thi;:, company. 

No\v, if the grounJ.:-; which are 
n1€'ntioned in the Statement of Objects 
and Rcason5 are true, real and gcn-
lllnc, I do support the Bill, but after 
going through the Bill, I have my 
own doubts as to Vv hether thesc> 
gt ound.::; are gcnlllne and whethel' 
tl1i;.. Bill is a very clean bill. PriJnll 
fu' i " one feeb that there is nothing 
in thIS BIll about ,'vhich one could say 
sornething, but after go'Ing through the 
Bill, I feel that there are many things 
\VhH.:h this House should consider 
\ ('1 Y sel iously. It is mentnioncd that 
the original company was not proper-
ly managing the business. But I 
\\ ould like to ask the han. MinIster 
what the position is after the Govern-
nlent company came on 1'3th Decelll-
ber, 1977. From 15th December. 1~77 
up to this day, nearly a period of 
three years has elapsed. There is no 
mention whether thIs Governnlent 
company to whom the managt"luent 
of the original company \V:lS gi ".ren 
did manage the business properly. I 
was expecting a statement to that 
effect during the speech of the hon. 
Minister, but no reference to it ,vas 
made. 

Secondly, was this company dUring 
these three years running at a profit 
and what was the commercial activity? 
In the absence of it, it is difficull for 
me to endorse clause 6 of the Bill. 
Clause 6 ot the BIll mentions hat 
after the acquisition, this very com-
pany will again be vested in the cunl-

" 

pany which is running the aIfan'_:; of 
the COlnpany for the last three years, 
In my submssion, if this Government 
company which took over in 1977 was 
running this onginal company in pro-
fit, was managing the properties right. 
ly, there were no losses, why did the 
Government feel the necessity of this 
Bill? And if, according to the Govern-
ment, this company was not properly 
Inanagll"'lg the state of the orginal com-
pany and not doing business properly 
v.-hy under Section 6, a pro-
yision is made 'In this 
Bill that after the acquisition, 
tbis very company will be vested In 
the existIng company, for. \ve find on 
page 5 that the "Government shalL 
vest in this existing company on the 
date on appointed date"? So, two 
points are there. If the existing com-
pany was not properly managIng the 
properties because of \vhich you ar~ 
acquiring the property, it does not 
stand to reason that you should again 
vest the property in that con1pany. 
And if the existIng Government conl-
pany \vas properly managing the 
company, the need for acquis,ltion 
does not arise. I would, therefore, 
request the Honourable Minister to 
reconcile these hvo points and ex-
plain to this House as to ,vhy he I~lt 
the need and necessity for bringIng 
this particular legislation. 

Su, the interesting point is that it 
seems, reading Section 7 ot the Bill or 
Clause 7 of the Bill, there is somethIng 
before the eyes of the Government. 

Sir, Section 7 mentions that the 
Government may even form a new 
Government company and vest ongi-
na1 company in the other company. 
What is this? Have you before your 
eyes certain panel of persons who 
are to be appointed to the new com-
pany? You want to create a n~w 
company. Why this existing company 
and ne\v existIng company? Have the 
original existIng company '\.vhich 
came to take up this particular thi~lg 
in December, 1947, given them the en-
tire management? Why thIS Section 
G and Section 7? I would, therefore, 
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rShri Bapusaheb Parulekar] will find that the dates prior to 1st 
of April 1979 are extinguished. How 
you ha~e found out this particular 
day? Are there any favourite credi-
tors of Government after 1st April, 
1979? Who are these people. How 
many people are there? What is the 
amount? I \vould request the Hon-
ourable Minister to inform this 
august House as to what is the amount 
that is to be paid by the company to 
the creditors from this part'lcular 
date. who are the creditors to whom 
the money is to be paid and how you 
have come with this date, the 1st of 
April. 1979, and not second day of 
April? 

request the Honourable Minister to 
explain why this new company, exis-
ting Government company and niJt 
the custodian, of course, to whIch I 
would come later. 

Sir, the second point and a very 
important point is that the Govern-
ment wants us to see a clause by 
which we are to burden the exche-
tluer to the tune of Rs. 5.02,76,000. I 
respectfully submit for the Govern-
ment and the Honourable MinIster to 
lay on the table of the House a report 
as to who made this valuation, to cir. 
culate to all the Members the report on 
what bosis we are to say 'yes' to this 
particular clause. It may be Rs, 10 
crores, it may be Rs. 2 crores, but only 
because the statement is made that 
thlS particular property is worth Rs. 
5,76,00,000. 

Sir, speaking a bout the Bill, my 
friend said that we have no resources. 
Weare wasting money like this. Mr. 
Basu it may be Rs. 10 crores. Yo~ 

may get more money. There must be 
satIsfaction, before the vote, of test-
ing properly and disbursing the grant 
of the Government of India. Without 
any date before us only he(~ause of 
this acquisition, the company IS valUed 
at Rs. 15 crores and 76 lakhs and we 
have to pay Rs. 2,000 per month from 
1977. I respectfully submit that it 
will be very difficult. We are answer-
a hIe to the people. People ask me 
after I go back to the constituency 
"On what basis YOU sanctioned Rs. 6.5 
crores?" and I will have nO answer 
to give. Therefore, when you come 
with a Bill of this particular type, it 
is absolutely necessary for the Gov-
ernmet, Sir, to Inform us about the 
details of this. 

Sir, the last interesting point to 
which I would like to make a refere-
nce IS that the Government had ex-
tinguished all the liabilities of the 
previous company, and also of mort-
gages, eve'rything. I have nothing to 
say about it. But, 'In Clause 3 you 

Sir, a reasonable suspIcion arises In 
the minds of prudent men that therE' 
must be something fishy that some 
perSO~1S are to be obliged because 
their debts are not to be extinguished, 
their money is to be paid, the money 
that IS prior to 1st April, 1979, is not 
to be paid. I, therefore, respecffully 
urge the Honourable Minister that 
it 'would have been better for him to 
come with this information. 

I, therefore, respect full urge the 
han. MInister that it would be better 
for him to come with all the informa-
tion. At least, it was expected that 
he should have given us all the data 
in his speech. Now, I would request 
him that in hIS reply he should tell 
us about this particular point of view. 
If these things are explained in his 
reply, I support thIS particular Bill. 

SHRI K. MAYATHEVAR (Dindi-
gul): Mr. Deputy Speaker, I, on be-
half 6f my party, support this Bill 
The Bill has been introduced in the 
larger interest of the public in Ind'la. 
The population increases in geometri-
cal proportion. The disease also in-
creases In geometrical proportion. 
Every day, we find a new and wonder-
ful disease in India and elsewhere. 
The manufacturing companies are 
manufacturing various medicines. 
They also go in Increasing by leaps 
and bounds. The poor man is becom-
ing poorer and poorer. It is my duty 
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to $ay and point out to the govern-
ment that a poor man in the street 
and especially in rural areas is unable 
to purchase or afford to purchase l'!fe-
sav'lng drugs and costly medicines. 
In many local newspapers and na-
tional newspapers, day-in-and day-out 
we are reading so many news items 
that poor men are dying since they 
could not afford to purchase costly 
drugs. Therefore, I plead with the 
government to take full control on 
fixat'lon of prices of all drugs and 
medicines whether they are manufac-
tured or prepared by our nationals or 
our countrymen or by multinationals 
or foreigners. 

In so far as reduction of prices is 
concerned, in VIew of the increase in 
population and less of production, I 
don't think in the present state of 
affairs. the government could reduce 
the prices considerably to enable the 
public to purchase costly drugs, life-
saVIng drugs and other medicines. 
Therefore. I request the government 
earnestly to prod uce morc, encourage 
production of these medicines; and 
by not allowing private monopoly 
companies, they should still produce 
more. 

In the Janata Government, we 
were aware that only 40 per cent of 
the multi-national companies were 
proposed or attempted to be nationali-
sed. I request this government, compe-
tent government-so far as we are con-
cerned, we think and hope that this 
government is able and capable to do 
it-to nationalise all the companies 
irrespective of mult'l-nationals or 
national companies. That is the only 
solution to produce more drugs and 
medicine. In this way, the govern-
ment can afford to bring more drugs 
and med'lcines in the market and re-
duce the price and meet the demand 
of the public. In the Janata regime, 
when our friends were sitting here 
we were also making the same demand 
to the J anata Government when the 
recommendations of the Hathi Com-
m'1ttee were presented by the House. 
'During J anata regime, 40 per cent of 

the multi-nationals were nationalised. 
Now, what about 60 per cent of the 
multi-nationals? The rest of the non_ 
nationahsed companies should be 
nationalised. Then only we can have 
a chance, an opportunity ana the ca-
pacity to reduce the prices of these 
medicines and can enable the poor 
man to purchase these medicInes. 

We are told that prices are control-
led by the Health Department. I 
would like to suggest to them that this 
theory that population increases by 
geu.&netrical proportion which was 
there 200 years back IS applicable 
even now. We should try to control 
the birth-rate. First of all, without 
controlling the birth-rate, whoever 
may be in the power, whether it is 
your government or myself or any-
body else, whichever government 
comes or even 'If the devil comes, no-
bojy, can control the prices which are 
going up like a rocket in the air. First 
of all, you must use all the machinery 
which you have used 'In the 20-point 
programme in 1976 unequivocally. You 
have declared the National Security 
Act. But the provisions of that Act 
are not applIed to control not only 
the prices of medicines and pharma-
ceuticals but also the prices of cloth 
and other essential commodities. All 
these things are going on. People 
ask not only the Tamilnadu Govern-
ment but also this government; our 
government is being questioned by 
the public and it is our bounden duty 
to reflect the opinion of the masses of 
workers and poor class people. 

Adulteration '1S a crime which is 
more heinous than even the crime 
under 302 IPC. 302 covers cases where 
one fellow murders another fellow; 
two families or a few families may be 
involved in the murder case; a few 
famil'les may be spoiled or destroyed. 
But if one commits adulteration, it is 
an offence against humanity; it is 
aga'lnst national and international 
law. We are going to the doctors 'in 
hospitals and they give prescriptions 
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but if due to adulteration patients 
could get only poison from the stores 
aild pharmaceutlCal shops, it is a 
very heinous crime. In 1976-77 ~'OU 

introduced a Bill to give penalty for 
adulteration, life imprisonment, 14 
years. Now we are pleading re-
peatedly for death sentence for adul-
terators. I request the government to 
nationalise all the multinationals and 
the monopolies. 

Stringent action should be taken 
against officials who have committed 
certain irregularities, want only did 
misappropriation in Bengal Pharma-
ceuticals. Hon. frIends said some im-
portant points about this Bill from 
the bottom of their heart. Five crores 
are paid to that company. That 
amount should be spent by the Central 
lJovernment in consultation With the 
state government. It should not be 
allowed to be paid by the custodian; 
it may be a politician or some bandi-
coot who spoiled that company. Old 
bandIcoots should not be allowed to 
touch a simple pie. It is not your 
money or the Chairman's money; it 
is the money of the' toiling masses. 
Therefore, you must take the utmost 
care to control this company by direct 
cotrol 'In consultation with the state 
government. With these words, I 
support the Bill. 

SHRI SOMNATH CHATTERJEE 
(Jadavpur): We have supported this; 
no doubt about it. We have seen that 
immediately after the government 
takeover of the management, there 
was considerable improvement in the 
quantum of production and In the 
management efficiency. But recently 
there have been complaints of decline 
in the efficieny. I am sure after 
nationalisation, proper attention wlll 
be paid to the organisation. I wanted 
to know from the hon. Minister that 
so far as IDPL projects were concern-
ed, at one time a decision was taken 
that in that part of Indla where 
pharmaceutical industry is almost 
non-existent except tor one or 
two ,units which had become sick, the 
IDPL units would be set up in West 

Bengal and land had been made 
available in Kalyani, sufIicienl quant-
um of land. I would lIke to know 
from the hon~ Minister \vhether that 
project is still being pursued or it 
had been scuttled or shelved. It is an 
important matter. I would request 
the hon. Minister to k'lndly look into 
it so that the project is carried into 
effect. A very important demand of 
the people of that area can be met by 
that. 
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[ '.ilT ~T3I' 'fT'f ~T;:rfl~ llI',,"V ] ionalisation of th'lS Company, and for 
that matter to the word "nationaUsa-
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THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHR P, C. SETHI): I am very grate_ 
ful to the hon. Members who have 
participated in the dIScussion on this 
Bill. 

SHRI HARIKESH BAHADUR 
(Gorakhpur): Hon. Members say that 

I should support this Bill. I am sup-
porting this BIll. 

SHRI P. C. SETHI: Though it is 
very late. 

Barring the exception of Shri 
Verma, who was opposed to the nat-

tioD t, itself, because he was of the 
opinion that nationahsation results in 
more losses and, therefore, nationali-
sation should not be resorted to, al-
most all the hon. Mem~ers who have 
stood ut) here have welcomed and 
supported the Bill, though of course 
they have pointed out the various 
defects and deficiencies which they 
have found in the Bill. I am thankful 
to Shri Mohammed Ismail, who has 
not only supported the Bill but, as 
the leader of the Company's union, 
has thrown open an invitation to me 
to vIsi t this factory. I assure him 
that I would take the earliest oppor-
tunIty to go there. . . (lnten'upt'l()rls) 
Now the invitation has been accepted, 
it 'would be difficult to withdraw it. 

ComIng to Shri Mulchand Daga. he 
has neIther supported it nor opposed 
It, but he has not liked the general 
methodology of the Bill. He perhaps 
thinks that there is a ready draft 
available in all the MinIstries, and 
that is put up here as a stereotyped 
Bill. He has pointed out that, accor-
ding to the 1951 Act, the Government 
has the full authority to go into the 
affairs of the CommIttee, and that 
they should have done It much earlier. 
I do not know what he means, but it 
we go into the previous history of the 
Company. it was not doing badly. In 
the initial stages, as has been pointed 
out by various hon. Members, parti-
cularly from West Bengal, this Com-
pany has its foundation in the libera-
tion movement of our country, and 
many of the employees of this Com-
pany have act'lvely participated and 
helped the national movement. The 
very purpose of establishing this Com_ 
pany was a benevolent one, and that 
was to have the Indian pharmaceuti_ 
cal and drug industry established in 
that part of the country, which would 
provIde the benefit of drugs and phar-
maceuticals to Indians. Apart from 
manufacturing drugs and pharmaceu-
ticals, it has also been making a hair 
oil. 
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SHRI SO'MN.ATH CHATTERJEE: with regard to the management atter' 
CQntberciine also. the take-over, I have not gone into 

SHRI P. C. SETHI: Yes, Cantherdine. 

Shr'l daga was asking for details 
about the shareholders of this Com-
pany. The total number of share-
holders of this Company is 3096. The 
shares held by the Life Insurance 
Corporation and Government agencies 
are 7428 and the rest are held by the 
general public. The authorized capi-
tal of this Company was Rs. 1 crore 
and subscnbed capital Rs. 79.95 lakhs. 
Some hon. members, including Shri 
Daga, suggested that the shareholders 
should be paid back. The accumulat-
ed losses of the Company before the 
Gov·.:rnment took over the Company 
in 1977, amount to Rs. 2.70 crores. 
Therefore, had the Government not 
come to the rescue of the Company 
and taken over the undertaking on 
behalf of the Government to run it, 
not only the entire share capital 
would have been wiPed out but, If 
the Company had gone into liquida-
tion, nothing ""ould have been obtain-
ed. So, as far as the money of the 
shareholders is concerned unfortu-
nately. the position IS they have lost 
much more than what they have in-
vested. 

As far as the question as to \l\,rh.v 
this Company went into loss after the 
take-over is concerned, this question 
has a 150 been raised by Bapusaheb. 
As far ao;; the loss 'Jf the Company is 
concerned, I have pointed out that 
after taking over, as has been pointed 
out by various han. Members, the 
Company has done fairly well. The 
losses ·.)f this Company decreased in 
1978-79 from R.s. 197 1akhs to Rs. 97 
lakhs. In 1979-80 they again increas-
ed to Rs. 148 lakhs. But in this parti-
.cular year, Rs. 57 1akhs had to be 
given as ra wage increase and there-
fore, this position was obtained. 

As far as the overall turnover is 
concerned, the Company did very 
well indeed and the turnover in 1977-
'18 was Rs. 422 lakhs which has now 
come in 1979-80 to Rs. 841 lakhs. 
Therefore, whatever has been pointed 

the details as to how these losses have 
come, but I can say that the overall 
perf'.:>rmance of the Company after 
t he take-over had not been bad 
because more, money was injected, 
running capital was given and cash 
credit was given and this total credit 
which the Company got from various 
institutions like the United Bank, the 
Industrial Reconstruction Corporation 
of India etc. comes to about 
Rs. 263,00,000. Therefore. with the 
injection of this money, this Company 
tried to turn the ('.)rner and I am very 
happy to say that by and large the 
workers fared very well and they 
tried to build up the production by 
their very good work. 

As 'far as the management is con-
cerned, ",·hat Bapusaheb has referred 
to has been stated in the Bill till the 
affairs of the C·.:>mpany before the 
Government took over the Company in 
1977 and not about the affairs of the 
Company after the Government took 
·.)v(,1'. And therefore, when the Gov-
ernment had taken over this Com-
pany to run it, we were hopeful that 
we 1.vould be able to improve the 
affairs of the Company and perhaps 
if it is turned into a profit a ble com-
pany, we might n>.:>t nationalise it. 
But, Sir, our hOpes did not prove true 
and ultimately now the Government 
has taken the decision to take over 
the Company. 

It has also been pointed out by 
some of the hon. Membe,rs as for 
instance, Mr. Arakal asked me as 
to VIi' ha t \vere the findings of the 
Commission. He also asked that in-
stead of investing s'.:> much, why 
should we not form a new company 
with Rs. 5 crores because it will be 
better; otherwise this amount of Rs. 5 
crores which we are going to invest 
will again g.;) into private hands. 
When I come to the scheme of pay-
ments, the hone Members will re.alise' 
that nothing is going into the private 
hands and therefore, this fear that 
this Rs. 5 crores will go down the 
drain is not cQrrect. This Company 
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[Shri P. C. Sethi] chemical man. But he. is a man of 
has got vast lands and about what business administration, he was in 
B'apusaheb has asked as to how the Engineers (India) Ltd, and he knows 
Committee came to the figure of administratl·.jn. If. after enquiry, we 
Rs. 5.02 Iakhs, as a matter of fact, find that the management is not good, 
looking into the cost escalation of the certainly Government has the option 
land vV'hich the Company has got at and, as Mr. Chitta Basu described, 
various places. the compensation has the pleasure to dismiss him. 
could have '\vorked out to even a 
bigger am·.)unt. But compensation 
now in tern1s of what the courts have 
decided is '\vhat the Government 
gives. It is an amount and therefore , 
we have not taken into consideration 
the escalated price of the land and 
the Cabinet has decided to give the 
compcns-ation of R~. 5 crores. 

15.00 brs. 

When I come to the scheme of pay-
ment. I shall explain how this Rs. 5 
crores is going to be disbursed. 

Tnerefore. it w'')uld not be possible 
to have a company of this size within 
this amount of Rs. 5 crores. This 
company has got vast resources of 
land. A big building is going to 
come up on behalf Of this company in 
Born bay, and it hoas got the resources 
and the capability to advance to be-
come a much bigger public sector 
c,-.>mpany. Our idf!a in taking over 
the company is not merely to nation-
alise it, but to streamline its manage-
ment, production, availability of raw 
materials etc., to have very happy 
1a bour relations, to modernise it and 
diversify its production to the best 
extent possible SO that it becomes a 
model unit for this part of the C'.)un-
try which at one time was the pioneer 
in the chemical and drug industry. 

Shrj Narayan Choubey has said 
that this Bill should have come 
earlier. I agree that it could have 
come Earlier, but ultimately he was 
happy, and we are all happy, that 
the Bill has come, and therefore this 
company's nationalisation has been 
welcomed by him also. 

He also pointed out that the chief 
executive of the company is a 
-mech-anical engineer and is not a 

It was also pointed out by Mr. 
Chou bey that workers' participation 
should be ensured. We will try our 
best to keep up the morale of the 
workers. 

As many hon. Members, including 
Mr. Chitta Basu, have pointed out, 
the disparity in the payment of wages 
between the IDPL w\)rkers and the 
workers of this company should be 
kept in vie·w. Qnd they should be 
brought on a par. We shall be cer-
tainly very happy to do it. Inlay 
jnform Mr. Basu and Mr. Mohammed 
Ismail. \\-ho also happens to be the 
leader of t he labour there that after 
the take-o\'er We have inc~eased their 
wages and given Rs. 57 lakhs. So, it 
can be done in small doses. Other-
wise, if v;e include the past payments 
due to the workers, the company 
may not have a gO'.Jd start. There-
fore, til1 the company is modernised 
and it is able to turn the corner, they 
should not expect a sudden jncre-ase. 
I hope they would continUE tt.) co-
operate. We on OUr part will try to 
do our best to see that all the public 
sector companies under the r·.)of of 
the Central Government are paid on 
the same lines. This is OUr ultimate 
objective. 

A quec:;tion was raised by Mr. 
Halder about supply of raw materia.ls, 
and partIcular mention was made of 
mutton tal}.)w for which in a parti-
cular year the company had to spend 
Rs. 50.000 more. This article is usU'a]-
ly imported through one of the sub-
sidiaries of the STe, and in that year 
that subsidiary told Us that they 
would not be in a p.)sition to get it 
and asked us to go into the local 
market for purchase. The tenders 
were invited. Unfortunately, the 



285 Be1(~(!l Che1nical KARTIKA 29, 1902 (SAKA) and Pha.r. Works 286 
Ltd. (Acq. and Tl·ans. of Undertakings) Bill 

imported price of mutton tallow is 
cheaper than the given price in India. 
Therefore, the company had to pay 
Rs. 50J OOO more. But we will try and 
see that in future. through the com-
pany which is now nationalised, such 
things ~re not repeated. 

The hon. Member, Mr. Chitta Basu, 
also asked as to who will be appoint-
ed as the Custodian and as to why 
the G-overnment should have the 
pleasure. He asked: Will they ap-
point somebody \\·hom they like and 
not appoint somebody whom they do 
not like? This is the way, generally, 
the bills are framed. But I am happy 
to inforn1 the HQuse and, particularly, 
Mr. Chitta Ba~u \vho has raised this 
point that the Government is going to 
appoint a Government company, 
nanlely. SSPL as the Custodian. 
Therefore. the fear that we are g . .)ing 
to appoint a parti.::ular person accord-
ing to our pleasure should not be 
there. The Cush)dian will function 
only till such time a new Government 
company is formed. Here, I would 
like to refer to CJause 6 for the bene-
fit of the hon. Member. It Says: 

"Nohvithstanding anything con-
tained in sections 3 and 4, and 
subject to the provisions of section 
7, the Central Government may, if 
it is satisfied that an existing Gov-
ernment company is willing to 
comply," 

This Clause is not as if we are 
undecided. But before we plunge 
into this question, we have framed 
the clause in a manner sO that the 
Government's satisfaction is obtained 
before We decide this question, whe-
ther a ne\v company is to be formed 
or an t"xisting company is to be 
alk)wed. As far as the Bill is con-
cerned, the clause by clause position 
'Of the Bill is quite s'atisfactory. 

As far as the "amount" arrived at 
is concerned. the Evaluation Commit-
tee consisted of eminent persons, Dr. 
P. R. Gupta, Adviser (Drugs), Shri 
D. K. Jain, D'e,puty Adviser, the 
Bureau of Public Enterprises, shri 

S. C. Basu, Registrar of Companies, 
Shri Shyamal Banerjee, Marketing 
Officer, the Hindust'an Fertilisers Ltd. 
and Shri B. K. Keayla, a.S.D., the 
Department of Chemicals. They 
arri ved at an amoun t which was 
about Rs. 7 crores. But, as I said, it 
was ultimately decided to give Rs. 5 
crores and four thousand. 

As regards the scheme of payment 
which we have envisaged, the position 
is like this. We have provided in the 
Bill that there will be priorities and 
in terms of those priorities the pay-
ments would be made. In addition to 
the Custodian. there will be one 
person who.) would make these pay-
ments after assessing everything. The 
first c-ategory of perSOns who are 
] ikely to be paid, the top most 
priority, would be the wages, the 
salaries and other dues of the em-
ployees of the company for the post-
take-over period as well as arrears in 
relation 10 the wages, the salaries, 
the provi dent fund and other dues 
of the employees fOr the pre-take-
over period. Therefore, thIS is the 
first priority which will go out of 
Rs. 5 crores and odd. This amount is 
quite substantial. It may be in the 
vicinity of Rs. 71.27 lakhs. The 
second category would be the loans 
advanced by the Central Government 
and interest due thereupon. This is 
again a substantial amount which is 
about Rs. 165 lakhs. This is the 
second priority which will be on the 
payment to be made. 

The third category would be loans 
advanced by banks and financial insti-
tutions, guaranteed by the Central 
G'0vemment. and interest due thereon 
and this will be Rs. 90,70,0001- Credit 
facilities for the purposes of trade and 
n1anufad uring operations etc. would 
be Rs. 87,91.000/-

Therefore. theSe are 1he various 
priorities that We haVe fixed and, in 
ierms of these priorities, payments 
would be made and this ne'w company 
\vould be formed if it is found neceS'-
sary. Keeping the sentiments of the 
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[Shri P. C. Sethi] Although I am not concerned direct~ 
ly with the adulteration problem, he 
need not produce the bottles in the 
House. We can certainly take UIP the 
matter 'with the Health Minister and 
We 'will try to do our best to find out 
the particular reason. I can assure 
him that every Party does take dona-
tions for Elections, but as far as 
nledicines are concerned. medicines 
are lifesa\'ing drugs and \ve have never 
touched medicines Or the medical 
field for this purpose. 

hone Memirers in view, we will try 
our best to retain the same name of 
the company. Even if a new c·..)mpany 
is t'O be formed, we will try to find out 
whether We can retain the same name 
and nomenclature of the company in 
order to keep intact the historlcal 
assoria !ion connected with this name. 

With these 'W'ords, I ani very thank-
ful to the Hon. Members '. 

SHHI SOMNATH 
What ahout IDPL? 

CHATTERJEE. 

SHRI P. C. SETHI: That question 
does not arise out of this. Similarly 
the question which Shri Ramavatar 
Shastri mentioned also does not arise 
out of this. But I may say that \Ve 
haVe not Yet taken a final decision. 
West Bengal would be definitely kept 
in view · . .vhen we finally plungi" into 
the decision of having pu blic sec~ or 
drug units in verious parts of the 
country. I can assure the hon. Mem-
ber that \Ve will do our best to keeP 
West Ben~al also on the mal). 

Regarding the points fvlsed by Shri 
Shastri, they are also Important. al-
though not connC'cted with the Blll. 
because if there is any 'Makhi' in the 
medicines. it is a most undc;::.:r..thle 
thing to happen and if the medIcines 
available in the market are adulterat-
ed, that is also very unfortunate. It 
is an unfortunate coincidence and 
rather a tragedy of events that whe" 
ther it is Glaxo Peri tone or whether 
it is Surya MedicDl Spirit-·whatever 
type of things Mr. Shastri went to 
purchase in the market he either 
found a cheater or a 'M~khi'. Most 
of the people who have been purchas-
ing these medicines of the company 
have not made theSe complaints. But 
I do believe that ,vhat Mr. Shastri 
says should be correct. 'l' -.:T;r~T¥J '"~~ m~~r : '6'f ~?fr 
t' ;rit. erfc Cfi II~" I 

SHRI P. C. SETHI: I said it should 
be correct; I did not say it is 'likely' 
to be correct. 

SHRI BAPUSAHEB PARULEKAR: 
The hone Minister has not repljed to 
one point, With your permission I 
would say this is important. I am 
highly obliged to you for replying to 
all points, .but I made out a last POlgt 
as to ho\v you haVe arrived at the 
da te 1 st April 1977-Le., extinguIshlng 
all the date-!_-,-and '\'vhether the priori-
tie,:; which you just now gave to the 
H.Ju~e tikc into consideratiou the 
ltabillties that. are created after 1st 
April 197H If you refer to sub-clause 
(:1) of Clause 5, it ,says: 

'"(a) save as other\~;is.e expressly 
prc\ ided HI this Act, no liability of 
thp Company in relation to its under-
taking'", in respect of any perIod prior 
to th~ 1st day of April, H179. shall 
be enforceable ngainst " 

Ho\v have you arrived at thIS date 
and what about the li[!bihties before 
this date? The priority figures 'which 
you gave are all after 1st April 1979 

SHRr P. C. SETHI: The Hon. Mem-
ber had the fear that there is some-
thing fbhy in arriving at this date. 
All that I wanted to clear was in 
terns of the categories which I have 
just now indicated before the House 
and also the amounts which I did not 
want to disclOSe at the first instance 
becaUSe this might unnecessarily create 
some problems for those who are not 
in the range of getting anything 
Therefore, I would like to point out 
that in regard to the categories which 
1 have pointed out whether it is 
salary, loans advanced by the Central 
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Govermnen t, loans advanced bY banks, 
credit available fOr various puI'lPO~, 
etc., the loans will be repaid.. . 

SHRI BAPUSAHEB PARULEKAR: 
They are after 1st April 1979. 

~I p. C. SETHI: As far as wages 
and saluries are concerned, wages, 
salaries provident fund and other 
dues of' the employees are for the pre-
takeover period also. 

15.15 brs. 

r SHRI HARINATHA MISRA in the Chair 1 
Therefore, as far as wages and salaries 
of the workers are concerned, it is not 
only the cut-out date of 1979 but also 
the pre-takeover date. 

MR. CHAIRMAN: I shall now put 
the motion tor consideration to the 
vote of the House. The question is: 

"That the Bill to iProvide for the 
acquisition and transfer, in the 
public interest of the undertakings 
of the Bengal' Chemical and Phar-
maceutical Works Limited, and for 
ma tters connected therewi th Or in-
ddental thereto, be taken into con-
sideration. " 

The motion. was adopted. 

MR. CHAIRMAN: Now, We take up 
clause-uy-clause consideration. I think. 
to Clause 2 to 10, there are no amend-
ments given notice of. I shall put 
them together to the vote of the House. 
The question is: 

"The t Clauses 2 to 10 stand part 
of the Bill. " 

The motion was adopted. 

Clauses 2 to 10 we1"e added to the Bill. 

Clause 11-'(Duttl of perSOn8 in 
charge 0/ Management of Undertak-
inas) oj the company to deliver all 
assets ~tc.) 

A mendment made 

P,aae 7. line 24,-
2890 La-lO. 

tOT "the manner in which" B1.Lbsti-
tute-

"'the manner in which the 
management of" (1) 

(Shri p. C. sethi) 

MR. CHAIRMAN: The question is: 
"That Clause 11 as amended stand , 

part of the Bin." 

The 7notion was adopted. 

Clause 11, as amended, was added to 
the Bill. 

Clauses 12 to 16 were added to the 
Bill. 

Clause 17-(Pall1l1ent by Central 
Goet'rnment to the Corrt1nissiGner) 

A mend1l'tent Made 
Page 10, line 39.-

fOr "the said account" substitute-
·'the said deposit account" (2) 

(ShTi P. C. Sethi) 

MR. CHAIRMAN: The question is: 
"Tbat Clause 17. as amended. 
stand lPart of the Bill." 

The motion was adopted. 

Clause 17, as amended, tvas added to 
the Bin. 

MR. CHAIRMAN: There are no 
amendments to Clauses 18 to 22. I 
shall put them together. 

The question is: 

"Tbat Clauses 18 to 22 stand part 
of the Bill". 

The motion was adopted. 

Clauses 18 to 22 were added to the 
Bilt. 

Clause 23-(Disbursement oj monell 
by CommiS,ioner to Claimants.) 

A mendment Made: 
Pare 13, line 2.-

fOf' "such claims" ,ubstitute-
"such claim" (a) 
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[Mr. Chairman] 
Page 13, line 3,-

W07'ks l.ltd. 

for "such amounts are due" sub-
stitute-

"such amount is due" (4) 
(Shri P. C. Sethi) 

MtR. CHAIRMAN: The question is: 
"That Clause 23, as amended. 

stand part of the Bill.·' 

The motion was adopted. 

Clause 23, as amended, was added to 
the Bill. 

ClaUSE.S 2'4 to 33 'l.oer€ added 
Bill. 

to the 

The Sch.edule was added to the Bill. 

Clause 1, the Enacting Formula, the 
Preamble and the Title u,ere added 
to the Bill. 

SHRI P. C. SETHI: I beg to move: 
"That the Bill, as amended. be 

passed". 

MR. CHAIRMAN: Motion moved; 
"That the Bill, as amended, be 

passed". 
SHRlMATI GEETA MUKHERJEE 

(Panskura): Sir. we support the Bill. 
But I felt the compulsion after hear-
ing the Minister's reply. The point is 
that the reply that the Minister gave 
about the management of the company. 
I do not feel that he has done enough 
home task on it and how very impor-
tant the re-organisation of the manage-
ment is from 'tlhe point of view of mak-
ing this company a success probably 
he has not properly appreciated. Be-
cause of only that I rise to speak. 

Sir, All India Trade Union Congress 
(AITUC) was the first and foremost 
champions tor its taking over and 
nationalisation. The Minister would 
do well to see what was the big enthus-
iasm created by the workers led by 
their unions which brought this big 
improvement in production in the first 
two years. Even after that if the gov~ 
emment money is not spent correctly 
then it is the management of that 
compauy which is responsible and it7 

that a big role has been played by tbr. 
Chief Executive of Bengal Chemicals 
I t is good you have made another gov· 
ernment undertaking the custodian bu t 
that does not automatically mean thaI 
tha t custodian will take up a new ~et 
up. In reply to Shri Narayan ChO~ 
bey's remarks the Minister's answer 15 
that this gentleman who is now thp 
Chief Executive of Bengal Chemicals 
though a mechanical engineer, is ex 
perienced in administration and he (s 
such and such. It shows that th~ 

Minister holds a brief for him. 
Sir, all of Us got a psychological 

moment in Bengal Chemicals when a~ 
a break-through the Government took 
over this company. Now, when we are 
passing the Bill, if you do not make 
up your mind to give another big 
psychological boost to these very work-
ers who defended government money 
by adopting a clear-cut attitude to-
\\' ards the old management and Chief 
Executive Officer about whom they are 
complaining so much, the things will 
not improve. You have said that 
YOU will have investigation. I am afraid 
'these investigations take such a lon~ 
time that the entire psychological 
moment is gone and lot of money is 
wasted. That is why I am particulal~.v 
requesting you to understand the 
urgency of it and not take long long 
time for this very necessary re_orga-
nisation. I would request you to call 
for the workers' representatives and 
listen to them and take a quick deci-
sion. This is my specific request. 

Sir, one or two more points and I 
am done. You were very kind to say 
about the IDPL unit in West Bengal 
which you have in your consideration. 
As soon as I hear the word 'considera-
tion' I get very much allergic. Shri 
Hidayatullaih. was quite right when he 
said that when it is only 'considera-
tion' it means that the files are lost. 
When it is 'active consideration' it 
means the file has been found. So, your 
·consideration' may mean that the file 
is lost. So, I do not know when It 
will come into acti ve consideration. 
Our experience with relation to Haldia 
petro-chemicals is very bad. You are 
coming to Haldia on 28th and, I hope, 
you will make a categorical announee-
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'!lent that you have given the licence. 
ondly, this IDPL from 'considera-

.lon' when will it become under 'active 
consideration'? 

,,) ~ I1t r"f :f f"{ W (~ I (~~. r) : ~ 41T _ 

qfff \iff, ~ crtTnwT ff~ Til" ~'fiflf _ • =-

~ ~ * ~~*f?f~ 
~ ~ ~lf,,"., Cfl«rT ~ iln: ~~f(1il 
~ W fCf) ~ ~ CflT ~a
<1~')4 \41f"~l~if ~ ~T?f ~ ~ 

"fT ~ ft qtffl- tit "U~ \l1"~1~ "" 
CfiT ~ifl ~ .. ~ ~ ~, ~~ ~ 
lnJ CflffOlf "IT at{ tt ~'RfT ~ fen 
J3(If'I( ~ ~ ~ ~ ~ ~ ~ 
f;rn";ft .wr if; mv;r ~ fCfllfT ~ 

~ 

~ ~ ~~ I 

1fi{ ~ ~T ~ tTlfT ~ fer; s'~ 
~ if)T ~cT ~T \4' .. <:1(.1'1 « 
:q;:c(l;::q, fP.;f(f ~ ~ ~ '3";:r f~ ~ 

ifi w4) it ~;:r5 ~ ~fT ~1:ft 
~ ififriT -tt I trq ~ ~ ~ if 
~ ~ q,~f..e14" ~/ ~ ~ ~ 
fCfl ~ ~;ft gi iillm it \ilfm 
~Jt~~~~~) 
~l ffi 1 &f~ ~ Cf1fTfcp 7.f~ fCf a lin ~ _ 
~ Cf\T tr:iIl qri ~~ ~ Iff I iif~ 

~ ~~f ~ ~ Cf)T, ~f~ ~ 
~ ~T"i it ~ "t~ ~ (fT ~~ ~ 
(I t{\~ f"l' '" ct. ~l1if~ ~ Jih: WCfiT 
~*A1t~T'tTr~~it~ I 

~ f~m~ it il If{f '1{ ~ 

~ ~ ~ fCfi ~ 4"~e if, 
ST~ it ~ ~ ~'tTT ctil ~ ~T 
f~ <I",ctnl1 ~ ~ ~ it 6:), 
~it nUlql~ m ~) ~r ~Qf if; 
~;r ~ Ifal i4e:<ii,;ft ~ ~ ~ 
~-q: if; ~A) it 1f(f lIrf~, ~ 

~) ~ ~ .,.~ 'J1ifC(lf ~ ~ 
q"R q 'ITt if ~ f(ftftfqiw;; if 
~~ ~trT I 

lR"Tr:A' ~~ ~ 11ft fir; ~ 
1i~ Cfi) itCf) ~~, ~ ~ ~
~r ~T aT ~ etil4ql~ m-
~ ~li ~ tt it"" ~ 1fil m 
~, \jf) 1:~ fq~qT~ ~ ~ I 

mfii't't arm ~ ~ ~ifT ~ T 

~ Ai' ~ GJl ~ ~ ~ ~, IRT 
~ ~(1f Cfi1t fiif) ~ \f fd f(Ckt ~ 
arga- ~T ~ ~&liif) «T'ti: ~ ~ 
3Ni«~ 1ft ~ Tf ~ I tft?: ~ 
~ +f~T ¥i~1~t( ~ ~mm ~lT 
Pl; ~ f41t(iifi t" " it ~ 
~~ CfTt ~ '!ft:~ ~ q~{1fqct 

~ \jfT ~8' g, ~~ ~ ~ ~T 
'-tT f::lt .. ft 4n iifiT ~ ~ ~ ~ 
<.:rr 3~ I f~(1 ~ ~ 1:1T ;nft ? 

~ ~) ~ ~ it s-q f~tfCfi 
er.T~~~~~1 

~) "~lA' ~~~ (~"zCf)~~) 
~M'ft:r ~, ~ futfi ~;rr IT ~;rr 
~T j f~ ~tf) ~fCfq ~ Wf ~) lf~t 
~ ~ ~, It'U ~;rr ~ ~ ~ 
~ qr 0 ~ 0 ~ it" \ifqr;r it Gj~'T~ 

otlfi:tCfi~ ifft "Il lil1lJ~ ~ ~mr ~, 
~ ~ ~ fefllfT ~ , ~ 
O:,*fll'u~ ifi erR ~ ~m ~~ I 

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): Mr. Chairman, 
Sir, to the best of my knowledge, I 
think, I had not said anything which 
should have provoked Shrimati Geeta 
Mukherjee. All I said about the 
management was this, that the person 
holding the attairs ot. the company at 
the moment is not only a Mechanical 
Engineer, but a Business Administra-
tion man also. About the need to have 
greater home-work into the affairs of 
the management is concerned, I can 
assure the hOD. Member that when we 
go into the question of forminc a new 
company or continuIng with the old 
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. SHRI SOMNATH '7!HATTERJEm( ~ [Sbri P. c. ~thl] . The file is lying with your Ener~ 
company we will exarrune the set-up Minister. He is busy correctin~ 
of the existing managem~t and see 'Who is Wbo'. 
how far they have fared, in the past 
two or three years and if we find that 
they have been lacking in management 
Or if there is anything wrong about 
them, we would not hesitate to remove 
them. She has also suggested tDat the 
workers' representatives should be 
taken into confidence and be asked 
about the affairs of the company. I 
assure her that we would certainly do 
it. 

Shastriji has said that the persons 
who are holding the management of 
this company should have an outlook 
Of managing the public sector com-
panies, they should not be persons who 
are interested to carryon the interests 
of the private sector. I assure him as 
also the entire House that we will put 
in such persons who believe in the 
public sector ana who would like to 
do work in the public sector industn-
ously. 

With regard to the expansion of the 
company, I have already said that au r 
first task would be to modernise it, and 
the second task would be to diversify 
it. And as has been suggested by Shn 
Mohammed Ismail, whatever patent 
medicines were being produced by this 
company based on the formulations or 
prescriptions given by Dr. Roy. we 
would certainly try our best to manu-
facture them in big quantities and 
vadeties. Secondly, when we go in 
fOr further expansion of these things, 
we would also keep in view the sug-
gestion given by Shastriji that some 
life saving drugs sihould also be pro-
duced in this company. 

As far as the IDPL ana. Haldia units 
are concerned, I am going to Haldia 
on the 28th along with the Chief Minis-
ter and we hope we would be able to 
do something about the problems they 
are facina in Haldia, particularly when 
You are asking for a new unit there. 
Our old unit of FertiUzers is stranded 
there; we are paying wages for nothing 
because the power is not available. 

SHRI P. C. SETHI: If we are assur-
ed of all the cooperation and help, we 
would certainly try and do eur best 
whatever we can do for Haldia. Now, 
it would not be desirable as wanted 
by Shrimati Geeta Mukherjee that I 
should go there and announce some-
thing on the 28th when the House is 
sitting. If I do that, you will put me 
in the dock here. So, I do not want 
to do that. 

I again thank the hon. 
and request that the BiU, 
ed be passed. 

Members1 
as amend-

SHRI ANANDA GOPAL MUKHO-
PADHYAY (Asansol): Sir, I am thank-
ful to Shastriji for pointing out the 
aSSOCiation of Benga[ Chemicals with 
the fight for freedom of the country. 
One thing has perhaps been missed, 
and that is the aftociation of the 
greatest sCl~ntist of the day, Dr. Pra-
tulIa Chandra Roy. I would request 
the hon. Minister to commemorate the 
memory of this great scientist, who 
was the founder of this company and 
also a pioneer in the chemical industry 
In the whole of country. While keep-
ing the interests of this company, I 
hope, the hon. Minister will take care., 
to commemorate the memory of this 
great personality. 

MR. CHAIRMAN: The question is: 
"That the Bill, as amended, ~, 

passed". 

The motion was adopted. 

15.40 hrs. 

HIGH COURT AND SUPREME COURT 
JUDGES (CONDITIONS OF 
SERVICE) AMENDMENT BILL. 

MR. CHAIRMAN: The House will 
now take up the Hi,b Court and 
Supreme Court Judees (Conditlons of 
Service) Amendment Bill. Shri Shi v 
Shankar to move. 


